BEFORE
HON’BLE MR JUSTICE SR SEN
CRL. PETN. No. 30 of 2014

04.02.2015

Heard Ms R Paul, learned counsel for the
petitioner as well as Mr. JM Thangkhiew, learned State

counsel.

Ms. S Ghosh, learned counsel entered appearance

for on behalf of respondent No. 2.

As per record it appears that, Lower Court case

record has not yet been received.

Registry is directed to issue reminder to the Lower

Court concerned immediately.

List this matter after 2(two) weeks for hearing

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
CRL. PETN. No. 36 of 2014

04.02.2015

Heard Ms R Paul, learned counsel for the

petitioner as well as Mr. R Gurung, learned State counsel.
IO concerned is also present along with CD.

As per record it appears that, service report

against the respondent No. 2 has not yet been received.

Petitioner’s counsel is directed to inquire from
GPO, Shillong the status of service report and to file the same

by way of affidavit.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 53 of 2013

04.02.2015

None appears for on behalf of the petitioner.

Mr. P Deb, learned counsel informed the Court
that, Mr. SC Shyam, learned senior counsel is in the Court of

Hon’ble Chief Justice (Acting).

As per record it appears that, the case is pending

since 2009 and came on transfer to this Court on 2013.

Whatever the case may be, Registry is directed to
issue notice to the petitioner to inform his counsel accordingly
and to be present on every date fixed failing which the matter

may be dismissed.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 148 of 2014

04.02.2015

Heard Mr. P Das, learned counsel for the

petitioner.

As per record it appears that, respondents No. 1,
2 & 3 have not yet filed their counter affidavits in spite of last

chance given vide order dated 16.12.2014.

Ms. P Roy, learned counsel appearing for on
behalf of respondents No. 1, 2 & 3 sought further 2(two)

weeks’ time to which cannot be allowed.

However, for ends of justice, 2(two) weeks’ time is
allowed subject to payment of Rs. 1,000/- as cost to be paid to
Registry.

Registry is further directed to deposit the above
mentioned amount to the fund of the Director of Social

Welfare, Meghalaya, Shillong for the benefit of Juvenile Home.

Mr. KP Bhattacharjee, learned counsel for
respondents No. 4, 5 & 6 is present and submits that,
respondents No. 4, 5 & 6 are not intending to file counter

affidavit, hence, their counter affidavits are closed.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 189 of 2014

04.02.2015

Heard Ms AR Nath, learned counsel for the
petitioner who submits that, though steps have been taken
against respondents No. 2, 3, 4 & 5 but due to certain
conditions about their address, prayed for necessary fresh

steps.

Petitioner’s counsel is directed to take necessary
fresh steps against the respondents No. 2, 3, 4 & 5 with the

correct address immediately.

Mr. NM Sangma, learned counsel appearing for on
behalf of respondent No. 1 sought for 3(three) weeks’ time for

filing counter affidavit.
Prayer is allowed.

List this matter after 3(three) weeks.

JUDGE

V Lyndem






BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 191 of 2013

04.02.2015

Heard Ms A Kharumnuid, learned counsel for the
petitioner who submits that, the leading counsel Mr. R Kar is
still undergoing treatment, as such, he is not in a position to

appear before this Court today and prayed for 3(three) weeks

time.
Prayer is allowed.

Mr. S Dey, learned counsel appearing for on
behalf of respondents No. 1, 2 & 3 submits that, record from
the office of the CEM, Garo Hills Autonomous District Council

has been received.

Mr. R Majaw, learned counsel for respondent No.

4 is present.

List this matter after 3(three) weeks.

JUDGE

V Lyndem






BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 192 of 2014

04.02.2015

Heard Ms AR Nath, learned counsel for the
petitioner as well as Mr. KP Bhattacharjee, learned counsel for
respondents who submits that, he has filed counter affidavits

for on behalf of respondents No. 1, 5 & 6.

Ms. QB Lamare, learned counsel appearing for on
behalf of respondents No. 2 & 3 submits that, she needs

2(two) weeks’ time to file counter affidavit.

List this matter after 2(two) weeks for counter

affidavit and for further orders.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 222 of 2014

04.02.2015

Heard Mr P Yobin, learned counsel for the
petitioner as well as Mr. SP Mahanta, learned counsel for

respondents.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 298 of 2014

04.02.2015

List this matter after 2(two) weeks as prayed for
by Mrs. S Bhattacharjee, learned State counsel on the ground

that, she intends to file reply to the rejoinder affidavit.

List it accordingly as prayed for.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 307 of 2014

04.02.2015

Heard Mr. K Paul, learned counsel for the

petitioner.

Also heard Mrs. NG Shylla, learned State counsel

as well as Mr. N Mozika, learned counsel for respondent No. 4.

As per the order dated 15.12.2014 it appears that,
further 3(three) weeks’ time has been granted to the
respondent No. 5 as a last chance to file counter affidavit but
none is present without any steps, hence, counter affidavit by

respondent No. 5 is hereby closed.

All the learned counsel present in the Court today

suggested that, the matter may be posted for final hearing.

List this matter for final hearing after 3(three)

weeks.

JUDGE

V Lyndem






BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 314 of 2014

04.02.2015

Heard Mr. SM Suna, learned counsel for the
petitioner who submits that, he may be allowed 2(two) weeks’
time to take necessary fresh steps against the respondents No.

4,5 & 7.
Prayer is allowed.

Ms. QB Lamare, learned counsel appearing for
respondent No. 6 as well as Mr. NM Sangma, learned counsel

for respondents No. 1, 2 & 3 are present.

List this matter after 2(two) weeks for service

report and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 358 of 2014

04.02.2015

Heard Ms S Ghosh, learned counsel for the
petitioner as well as Mr. ND Chullai, learned senior counsel
assisted by Mr. KP Bhattacharjee, learned State counsel who
submits that, he needs 3(three) weeks’ time for filing counter

affidavit.
Prayer is allowed.

List this matter after 3(three) weeks for counter

affidavit and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 375 of 2014

04.02.2015

Heard Ms AR Nath, learned counsel for the
petitioner who submits that, steps has already been taken
against the respondent No. 1 and service report is still

awaited.

Petitioner’s counsel is directed to inquire from
GPO, Shillong the status of service report and to submit the
same before this Court by way of affidavit on the next date
fixed.

Mr. NM Sangma, learned counsel appearing for on
behalf of respondents No. 2, 3 & 4 submits that, he is yet to

file counter affidavit.

List this matter after 3(three) weeks for counter

affidavit and for further order.

JUDGE

V Lyndem






